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In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. 
4 the Governor Is pleased to order the pubtlcation of the'following English translation of the 

Himgiri Nabh Vishwavidyalaya (University in h e  Sky) Act, 2003 ('Uttaranchal Adhiniynn~ Sa~ilihya 
17 of 2003). . .  , - . 

. I -  

As' passed bylhe uttafanchal ~e~ldative ~ s s e m b l ~  and assented to by the Governor on 216 '. . . .. . 
July,'2003. :. I .: . . ! .  . I  .-- ' 

, - . - 
4 ; . . ,  . 

I .  

I 
.-. ' N~.274Nidhayee&~ansad/yaKarya12003 

Dated Dehradun, Juhr f 1.2003 : 

I - I 

. . ; HIMGIRI. ~ B H  VIS$WAVIDYAIAYA (UNNERSITY IN ME SKY) 

:. 1 .. 1 'I. . > .  ,! . 
C I . , 

I . * . . I  . I ACT, 2003 
I. : . . .  . :I. (ACT NO. 17- OF 2003) 

I 

! A replacing Act of Ordinance No. 04 of 2003 establish and incorporate an University span- 
sored by TALEEM Research Foundation, Ahmedabad, Gujarat in me State and provide for maflers 
connected therewilh or incidental thereto. 

i 
It is hereby enacled in the' fif& fourth year of the Republic of India as follows : 

CHAPTER - 1 
Preliminary 

! 
shod titIe and 
~~mmencement 1. ( I )  This Act may becall .3 llic Himgiri Nabh Vishwavidyalaya 

, (University in ihe Sky) Ac1.2003. . 

(2) It shall be dcemcd to have come intor.force on the date thc Notification is 
issued by thc State Governmcnt~ A 

Definitions 2. (1) l~nthis ~ c t ,  u n l a  (hc cont&d otherwise rqui& 

(a) "Academic Council" mcans the Acadcmic Council of the 
University; 

@) "Constituent ColIege" means a college or institution maintained by 
the University; 

. (c) "Cobncil for Technical Education" mcans the All  India Council Tor 
Technical Education established under section4 of thc All Irtdia 
Council for Technical Education Act, 1987; 

(d) "Distance Education System" mcans the system of imparting 
education through any means of information technolagy and 
communication such as multimedia, broadcasting, telecasting. 
onlihe over internet, other interactive methods, e-mail, intcmct, 
computer, interactive talk back, c-learning, correspondence coursc. 
seminar, contact programme or a combination of any two or more 
of such means; 

(c) " ~ d ~ ~ l o ~ c e ' '  means employee appointed by the Univcrsity: and 
incl,udes teachcrs and other staff of the Univcrsity or o f  a conslicucnt 
collcgc; 
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. : ! i . ,  

" F ~ C ~ I W  means faculty of fie' ~nivehity, 
' " ~ w  m&ns prescribed by the Statutes; 

I 
uPriiicipal'' in!re~ation to a constiwent college, means the Head of 
the cuhtituent college and includes, where there is no Principal, the 
Vice Frincipa! or any,other penon for the time being appointed to 
act as Principal; . .  i 

."~egional'~entre" means a centre dtablished or maintained by the 
Univebity f& the purpose of coordinating and supervising -the 
work of Study Centres in any region and for performing such other 
functions as .may, be conferred on such centre by the Board of 
~anGement  ,; . , , . . , , . , , , 

."State? m&s Stste of Uttamchal; 
"~tahites" aid+%uls",memi, mpectivcly, the Statutes and Rulcs 
of thejuniversity; : 
"stud) Centre" means-. a cent= established, maintained or 
recognised ' by* the University , for the purpose of advising, 
counselling or for rendering any other assistance required by thc 
students; . 

"TA~EEM Rescat-ch Foundation" means the sponsoring body of the 
~nivkrsity which is  a registered Charitable Trust and Literary 
Society at Ahmedabad, Gujara t ' 

''Teabher" means a Professor, bsociate Professor, Assistant 
Professorbturer or such' other person as may be appointed for 
imparting instruction or conducting research in the University or in 
a constituent college and institution and includes thc Principal o f  a 
constituent wllegc, in conformity bith the norms prescribed by file 

U.G;C. I 
U.G:C means the University Gmh Commission established under 
the University Grants ~ommissioi Act, 1956 
"University" m w s  the Himgiri Nabh VishwavidyaIaya (University 
in the Sky) established under this Act . . 
"Zed Career Academy Ccnire? ..means a wntn ertablishcd, 
maintained or recognised by the Unwersity for the purpose o f  
receiving teIecast, e-mail, interne6 interactive talk back, conducting 
training, organize lectures, seminars and workshops, advising, 
counselling or rendering any other assistance required by thc 
students. 

i CHAPTER- Ii i , 
I 

i The Univkpity ahd its Objects 
' . 

i 

3. ( I )  , TALEEM Research ~oundadon shall have the right to establish Proposal for the 
the University in accordance with the provisions of this Act mblishmcnt 

.(2) ~n application containing the proposal to establish a University "tihe Unhfmity 

! shall be made to the State ~ovirnment'by the TALEEM Research 
Foundation.The proposal shall 'contain the following particulars, 
namely:- 

(a) the objects of the University along with the details of thc TALEEM 
Research Foundation; 

(b) the exlent and SLIIUS oithc Univcrsity and LC availability of land; 





I . -  
. , 

, ,-. . : 
(01 thenaern md,type of pmg&mes of's~udy and nsearch to be 

undertaken' . in the . Univeisity during a period of the next five years; 
(d) iho nature of fabulties; c o r n  of study and research proposed tb he 

started; ! 

&).the m p u s  hevel~~ment such as buildings, equipment and 
. ,.. .strwh~al amdities; . 
(1) the phavd ohlays of capita1 expenditure for a period of the n u t  , 

fiveyeus; 1 
(g) the , item-wike recurring. expenditure, sources of finance and 

e s t i m a ~ e ~ n l i t u r c  for each rrudenl; 
fi) the scheme for mobilizing resources and the cost of capital thereto 

: and the.Mner of repayments to each source; 
(i) the'schems!~f generation of funds internally through tho recovery 

of fee ;hrn students, revflues anticipated from consultancy and 
otheriactivities relating to the objects of the University and other 
anticifiatd! incomes; 

; 
G) thC detailsiof expcndiiure on unit cost, the extent of concessions or 

rebat+ in'fec fm ship and scholarship for students belonging to 
economically weaker seelions and the fee structure indicating 
varying rdtc of  fee, if any, iIrat would be hied or, non resident 
Indians md students of other nationaliti~; 

'0 the yearsbf expcrienm and expertise in 1hc concerned discipline at 
tho command of the TALEEM Research Foundation as well as the 
financial :w&ums; 

(I) the systcgfor aimtion of students to the courses of study at !he 
~ n i ~ e n i b ;  md 

. (m) statis of fulfilmcntofsuchother conditionsasmay be rcqrrircd by 

. . 
the State Govcmrnerrt to be fulfilled before the establishment uf 
the university. 

a Establi~bment 4, 1 )  Where $he Shte Govcmrnent, after such inquiry as i t  may d e a l  
oCUnivcrsity necessary, is  satisfied that TALEEM Rcsearch Fuundation, Ahmedabad has 

fulfiltcd the conditions spccified in sub - sectiorl (Z), of Section 3, i t  may 
A . . direct the TALEEM. Rcsearch Foundation, Ahmedabad la eslahlish an 

I. . .- . .. . . . . 
~ n d o w m c n ~ ~ u n h .  

(2) Afta tbc cmblishmenr of%e Endowment Pund, the Stae Government mxy. 
by notification in the OficiaI Gmxttc, accord sanction for cshbIishrnent or 
the Univcrsiiy. 

(3) ncheadquarte@ofUnivcrsiQ shali beatD&radun, Uttaranchal and 
it may have campuses or Regional Centrcs, Study Centres and Zed Carccr 
Academy Centres at such orhqr places, as may be specified by it liorn timc to 
time. 
Pmvided ihat the Univeaity shall cstaMish a Study Centre in each of the 
thirteen districts ofthc State within a pcriod o f  rhree years of establishment. 

(4) The ~ n i v c n i &  may, with the approval ol. thc Visitor, also establish sud, 
centm.ouisid$ the country. 

(5)  The Chanwllbr, the Vice - Chancellor, membcrs of the Board of Goven~ors. 
rnernben:of the Board of Management and the Acadcmic Council fos ihe 

fm king holding office as such in the Univcr~ity so established, shall 
oonstitute a body ewporatc and can sue and be sued in the name of tllc 

University. , . 1 . 





(6) OA the 'establishment i f  the '~niv&i'& 'under' sub-ss60n Q, the land and 
. - ?ther movable and immovable p m m c s  adquid, c-, ~ n g d  or built 

. '., by the, university for the purpose .gf the Univmiry cxccpt the propertie of 
. . L L E E M  Research Foundatin, Ahindab& MI stand !tansferred to, and :, ,;,,: -Ii-',,-.-J. : - , 1 ,: :; 
- , vest in, the University; , - 

. . . .  . . I  - - 

(7): The land, bu iIdiag Ad other pmpcrtiei for thc University shall not 
' 

be used for any'purpase;'othcr thao th@'fwwhich & ' m e  i s  acquired. . . 

,7he.~niversit~ shall'be self-financing &d<m ne& *ake a demand nor shall be Ualvenity no4 to LI 
. entitled to.any grant in-aidw a ~ y  other firrancia1 assistance from the State enfitid to iid! 

Government or any other body or corporation owned or amtrolled by the Sbte Assistan= 
Go~ernrneni-~ . . . ! . , . - ,  - L  ' ;; <.;: .:, , . . . *  - .  . - . . 

The university may hnve.~onstitucnt coPeges, Regional Centres, Study Centres No Powcr to 
and Zed' Career: Academy C e n m  but .shall :have no mwm to admit any othcr amliate any 
college Qr institution to thc privileges of affiliation. instifution 

I 
. ,. . , -.,,,[.;,o. ,, . - < :: 

The bbj&!ivc;s .. .. , .  . for whioh,'d& Uriiyeeid '. . is - .  establkhed ah a?;'follows - Objects of the 

(a) t i  adVan& ar;d',di&hjnat= lcamiqg q d  h&led& by multimedia and uBcr Univeni@ 
i;lformation and m r n i n i c a t i u i ,  ~ ~ o I ~  and a h  conventional mcans, and 
to provide opportunities foi ducatioq to a larger scgment.of the population and 

+ to promote the educational wcll bing of the society in general, to encourage 
ihe'distance eduoatiin' and Jterna& laarning-systerns in conjunction with the 
coq<mtional educational pattenr of the'countq'and to co-ordinatc and 

. - .. 
. detmine,ihe standards in such ~ s t m ; ~ :  . , 

4 
(b) to knefi l  the hhaiib spread ill'&jeithd couhtry and the world, without any 

discrimination on the ground of d i e ,  d, dmrnunily, gender and religion 
according to its motto of Vasrcdhaiv Kuhrnrbakmn {World as Family). The 
bn';*~rsit~ shall, organise its activities in conventional: mibential and distance 
mode , . ro carry out research, teaching and exten$ion work. 

. , .  ' *  -, .; 
(c) to develop, design, and teach innovative, , flexible professional and technical 

courses so as to provide best possible eduktion of the highcst acadcrnic 
standards and continue to strive to 'do so by way of peergroup and expert 
evaluation . I 

- (d) to after. courses cdfoming to the prsscri bed &urns moognized by the UGC 
, f '  

and A~C,E. ,- , , -.. . .... :.- A 
t -  . '  

(e)  io provide education, instruction dnd training (n such branches ofiearniny as i l  
may decm fit. 

(f) to- e k v r a g e  and c a n y  out fundamental :and applied research for the 
advancement and dissemination of knowledge. 

1)' fie llnjversity shall have.thc following powers, viz :- Powers of the 
- - University 

1) .A- 10 g$;blhh, mainbin and recognize such ~ c ~ i & . l  Ccntrrs and Study Cenlrcs 
i- is may be determined by the university from i h e  to limein Ihe manner laid 

d0wn.b~ the statutes. 

1) to. c a q  out all such other activities as may k nerxssaj or feasible in 
furthmceoftheobjectoftheUniversity. . 

:I to hold aaminatibns for, and to ins&& grant snd confa degrees or othcr 
academic distinctions to, and on, persons who- . ' 

'(i) have pursued e course of study in the Univusi~ or in a constituent college 
or under a distant education rysfem at Rpgional CenttedSfudy Contres or 
+&Career Academy Centre, or 

( i i )  have:canied on mearch in the University or in a constituent college or 
1rnder:a . . distant education system; 





1 ' 
1 - ,  I ,iiil. 9. - 7 -  ,I: - i;.: $.).!;:, , ,  ! ., j .  . .':; .; i'..'. . 

*-aiarmn;w=,.-j~ &, zws fO (3~tra;2(1, 1925 
. . 

. 3 .*,.--- 2:A.-'. . !'+.- . . . ' 

(d) to ~ n f e i b o i ~  -'or otlier apdmic distinctions in the manner and 
: uirder &ditidrisalaid -. down 'in the statutes/pmvisions. 

I . . .  . . . . . . i u  I,., . .. - .  . .. ' 

q . -(el - idinstiMcanda~ardfeliopvshi~s,so~olarshi~smdprircr . ,  do.inaakrdance 
with' the Statutes; . r ' .. . .'&,. ; .. 

(f) tb d e d  and a i v e  such fees, bills, invoices and collect charges as may be 
. - ,  fixed by thc S w e s  or rules, the case may be; , . . 

(g) tb make provision for h e  advancement of education in distance and alternate 
(arming systems &I other areas rnentiu-:in sec;tjon 6; 

(b)  io make provision for extra curiicdar activities for studdents and &ployecs; 

(i) yo make.appointments oftho'faulty, oficcn and ernployces of the University 
bra constituent college, Regional Qntres, Study Centresandad Career 
'Academy Centres. . , 

(j) ;to receive donations and gifis of 'any kind and to aquirc, hold, manage, 
'mainpin and dispose of anyi movable or imrnovablc property, including trust I 
iand end6kcnt  ' properties +r the purpose-of thc University or a conslitucnt 
! co1log& or a Regional Centre, Study Centre and Zed C n m  Acade~ny Csnuc 
I with thc prior fiemission of TALEEM Research Foundst ion, Ahmcdabad. 

1 

(k) i to instihite and mainbin halls and to recognize places of rcsidcnce for students 
: of the University or a constituent college. - 4 . , 

(i) .; to supervise and control the fesidcnce, and to regulate the discipline among thc 
; students and all categories bf employees and to lay down the conditions of 

service of such employees, inc t uding their Cdc  of: Cunduct; 

(mj to create Academic, Administrative, and supprt mff and dhcr necessary 
, . 

- posts; 

(n) 'to ~ ~ - ~ ~ w a i ~ a n d  collaborate with other Ur~iversilies in such a rnanncr and for 
; such purposes as the University may detehnine from timc to time; 

(0)' ,. .. to pmiide distant education system and the manner in which distanu: 
1 education in relation to rhe academic programmes of thc University may be 
i organj'sd; . . 

@I to orgq*~ze y d  conduct refresher courses, orientation Courses, ~wrkstlops, 
I sem inais-grid‘ other programme;' for reacheis, lesson %ifem, evaluators and 

otheracademicstaff; I C 

L 

(q) to determini standards of idmission to the University or a constituenl college. 
; Regional Cen- Study Centre and Zed Career Academy Centre tf~hugh 

. : specialised committees with the approvai of Academic CounciI. 
. . 

(r) to make special provision for studcnts belonging to the State of Uttaranchal for 
: admission in any cbnrsc of the University or in a constituent ccliegc, Regional 
: Centg, Sedy Centre and Zqd Career  cade ern^ Cenirc. 

(s) to do aII-mh other acfs or lhings whethcr incidenhl to the powers aforesaid or 
no$ as may be necessary l o  furfhcr the objects of the University; 

It) to prescribe such courses for Bachelor Degree, Post graduale, Dncior o f  
Philosophy, Doctor of Sciencc Degrees and Research which would be covcrcd 
by UGC and AICTE; but University shall have right to start diplomas. 
certificates etc. in its own subjects; 

(u) to clearly set apart the academic activities of the University from thc activities 
:. .. of [he Trust. . . 

(v) .to provide for the prcpamtirrn of instructional malcrials, including films, 
cassettes, bpcs, vidco c ~ s e i ~ c s ,  CCD, VCD and nthcr soflwarc; 





L . . .. - - , . .  " .,,..,-.... i ..-- - - .  - ! - . 1 

' .  
! 
. . . : (w) t ~ ~ ~ n h e x a m h & o k o f , o r ~ e + & ' o f s b d y ( w ~ i n  full o r i n p ~ ) a ~  

'L 
other univecsities, institutions or omer places'of higher teaming as equivalent 

. to examinations or perids of study in -the University and to withdraw such - .  
. . . recognition at any time.' . . 

' ! 

(X) to mire. collecfsubscnbe &dnd:bokow with the q p m v a l  of the Governing . . - - : . Bcdy whether on the security of thd property of the University, money for the 
- '. ' purposes of the UhiGcrsity; - . . . . '  . 
6) . to enter into, carry out, vsry or cancel 6onbcb; ... . , , , 

-::in I , . -. . ! ,  

,- ~otwiths(;mding anything.mntaibcd in by otha law for UH time being in force, 
but wilhobt prejidie to the pm+iiions of sub-section (I), it shall be the duty ofthe 
University to'take dl Gch'steps ,=,it day deem fit for the promotion of the open 
university and discan% edwtion systems and for Lhe determination of standards of . 
p-aching:.'evaluation and =search in:such syskmq. and for the purpose o f  
performing ;this function, 'th& University shall have such powers, including the 
powcr to alIwatc and disburse grants to Colleges, Regional Centrcs, Study Cenfrcs 
and Zed Career, Academy Cenws whethcr admitted to its privileges or not, or to 
any other; university or institution of higher learning, as may be specified by the 
Statutes. : : - 8 .. 

- .  
! ,  

'9: The university shall k opch to all @ons impectivs of clas, crecd or gender. 
Provided that nothing in this section shall be deemed to prevent thc Univmity 

from making speciaI provisians for admission to students of the Slate or 
Utlaranchal, Provided fidher that nothing In !his section shall be dcemed to rcquirc 
the University or a Constituent college or Regionat Centrcs or Study Ccntres or %cd 
Career Acadcrny Centres to admit in any course of study a larger numbcr of students 

. , . . than may be determined by the Statutes. . 

'10. The lJniv&ity will seek accreditation from respective national accrcdi~atiorr bodies. 

; I 1. The following shall be the of6cers of (he ~niversity: 
(a) thevisitor, 

1 .  

Ib) thc Chancellor, 
' (c) the Vice - Chancellor, 

(d) the Pro Vice - C hanceilor; 
(e) the h s  of Faculties; 

1 If)- the Registrar; 
I 

, (g) + the Finance OfXicer; .and 
' (h) such other offtccrs as may be declared by the ~tatutis ro be o ~ c e r s  ofthe 

University. 

12- , (1) % f i e  ~cvcrnor of ~ttaranchal Wil l  be the Visitor of the University. 
( 2 )  The Visitor shall, when' present, at the convocation of thc 

University for conferring degrees and diplomas. 
! 

Univemity 
open to all 
ckwes. caste% 
crecrl and 
gcnder 

The Yisifor 





1 -  
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. , . . . . ,  , . . . - 
'. ' .: -) (3) ' l h e  ~ i s i  , tor . shdr have lhe f o l l o ~ i n ~ . ~ w e r ~  namely:- 

(a) Tdoall forany paper or infondtan rclsting to the affairs of the 
-: 2 U? i y s i f y .  ' I  

b 

(b) On- tbeh'bosis of the hfnmstion received by the Visitor, il hc i s  
satisfied that any order, proceeding, or decision taken by any 
authority of the University is not in cbnformity.wih the Act .. 

. 
Statutcs or R~I&S, he may i&e such directions as he may deem fit 

' 

in fit, interest,of the university wd Ihe directions so issued shall be 
complied with by all concomed. 

- ' 4 )  Evsry prop6~l for ihe eonferment of an honorsly degree or distinction 
; shall be subject lo the approval of the Visitor. 

. 

mechnncalor 13. ; (I)  , , chairman of T A L E ~ M  Research Foundation, Ahmedabad, Gujatat will bc 
t he  first Chancellor :of the University, 'whose tenure shall be of fivc years. 
T&reafier TALEEM Research Foundation, with thc prior curtcurrencc of 
the Visitor, , would appoint Ihc Chancellor from amongst its tmstecs. 

. . (2) The Chancellor shall have such powers as may be conferred on him by this 
' 

Act or the.Statutcs rilade tbereundcr. . . 

7beVlce 14.: (1) Ihc Vice - ~hdcc l lbr  shell bo appointed on such terms and conditions as 

- ~ h a i c c l ~ a r  may be @rescribed by the slafutes for a term of three years by ihe 
Chancellor from a panel of three persons recommended by i t~c C~mmittcc 
constituted in accurdancc with the provisions of sub-section (2). 

.' (2) Tho ~ommlnck referred to in sub-scdion (1 ) shall consist bf the iolluwinp 
m n s ,  viz, :- 

(a) One pci~on'n~mineted by Blc Visilor; 

(c) the Principal SecrctaryI Secretary to the Statc Ciovcmment in thc 
Higher Education Department; 

(d) three nominecs of the Board of Governors, onc of whom shall bc 
norninaied as thc convener of tfie committee by the Hoard of 

. Governors. 
(3) The commitrec sl~all, on the basis of merit, prcpare a pancl o f  uatnes cr i '  

three persons suitable to hold the ofice of the Vicc - Chanccllr~r and 
s ':' 'fonvardlfie. =me to the- Chancellor .along with a concise sfarc~i~cn! 

showing the addcrnic qualifications and other disti~lctions oreac11 pcrsun. 
> 

: (4) The Vice - Chancellor shall be the Principal executive and acadcmic rfficer 
of thc University and shall exercise general supervision and cor~trol over 
the affairs of the ~ni6crsity and give effect to thc decisioris of the 
authorities of thc University. .' 

( 5 )  Where any rnattcr other than Ihe ap~oinlment o f  a teachfir is of  urgcnl 
nature requiring immediate action and the sarnc could not he im~ncrfisicly 
dcall with by any officer or thc aurhorily ur other body of the Ilniversity 
empowered by or under this Act to deal with it, the Vice - 
Chancellor may take such action as he may dcem fit with the prior approval 
of the Chancellor. 

(6) The Vice - Chancellor shall cxercisc such other powcrs and perform such 
other duries as ;may be laid down by the Ststutes or the rujes. 

I 
(7) The Chancelldr is empowered to romove the Vicc - dhancellor aner duc 

enquiry. If wit! be open to the Chancellor [o suspcnd thc Vice - ~ l ~ a n c e l i o r  
during cnquiry depending upon the seriousness of ttic chargcs, as hc may 
deem fit. : 





. ... 
15. : :'- ~ r o - ~ i &  - Chancellor may be appoirited by tho ~ i &  - Chancellor with prior ' '. \. >- The P m V f c a  

approval of the Chancellor in .such maker and shall exercise such powers and Chmcellsr 
peflrm such duties .may be p e r i b e d  by Statutes.. 
, w 

- ..,. , . .  .. * , . :  I .. . : + A i  ;'.: ' , : -  , z , ; :  

16. Deans of . fa'cultie , .  shall , be appoiqteb by $e Vice - Chancellor in such manner end oemr of ~ m c u ~ n  
I , . t  1 -  I .  

shall' exercise such powers and p ~ t b r m  such d u t i c s , ~  may be prescribed by 
Statutes. . - ., : ' . .. , 1. ' 

7 .  ( I )    he ~ e ~ i k a r  ihall .de 'ippointedbj the Chanckllor in such manner and on ! n e  Reglstmr 
' .such ten& and conditions as may be prescribed. : . 

{2) - All con$& shall be entered into and signed by the Registmr on behalf of 
' . the University. - , : .,. ,: , #. -- ...i r i  . ' . , 

1 (3j . he~e~isbar.s~l&avo;the.poyertoauUlenti~sk records on behalfof the 
. :  ~niversit)  and shall exercise such other powers'and perform such other 

!' duties as :niij ~ ' ~ t e s c h i  d i  hay'& wired from time to time, by the 
F . Ch&cellor or the Vice - Chancellof. . *  : + , 

! I 

(4) '!: The ~ e ~ i s b a r  shall be rsrponsibli'for the due custody of the records end 
the common seal of the University and shall b bound to place before thc 
Chincellor, the Vice - Chg@lor or any other .authority, all such 

. infohation and docum6;ts asarnay be necessar) for jransaotion of their 
business.j I I .  

I - I 

18, The Finance Officer shall be appointed by' thi Chancellor in such manner and ~ h t  Pinanre 0mr.r 
shall exercisd such.powers and perform such duties as may be prcscribcd. 

19. The manner ofappointment, terms &d conditiops of sewice and powers and duties mhtr nficen 

ofthe other officers of the University shall be such as may be prescriw. 

r . . . CHAPTER-p 
, Authoridesofth~Universi@ . . 

28. The following shall be the authorities of the University, namely:- 
(a) The Board of Governors; 
(6) : ' The ~ o & d  of:Mmagement;- 

' ' (e) - The ~ddernic Council; ; - :- . I 
, . I . . . . ,  ' , . , h j " . . . I . . *  : . ., . 

(d) T h e  ~in&~c~'Cb'diitf& and - , d 

(9 Such other authorities as may be declared by the Statutes to be the 
.. authoritits of the University. : 

2 1 . (I) The Board of Governors shall consist of; The Board of 

(a) the Chan~ellor - Chairman Governarzl and 

- ) ;he vice - Chancellor - Mem ber-Secretary (is &WCW 

(c) Principal SecretarflSecretary to the State Government in f he I-Iighcr 
Education Department or a Secretary to the State Govcmment 
nominated by the State Government. 

(d) Five persons nominated by ihe TALEEM Research Foundation. 
Ahmedabad 

I (e) A nominee of the U.G.C. ; 

(0 Three eminent educationists and acadernic'ms of the State, out of 
whom at least one will be'a woman, nominaabd by the Visitor. 

' (g )  Thrcc academicians out of whom at least one will be a woman 
nominated by the Chancellor 









I ., 
.. ' 'S --;'+\ w<; i*$ (- la, 1026 W- -4 . . 1 - *-. I _ _ _  _... + . _ _ _ . I  . . -.- 

,.-. : . I . . 
. - . - . 

3 (c) - i j-. .~r inci@ boatih ~ ~ ~ ~ e t a r y / ~ W : & b  Depwtmgnt ,ot ti16 nominee' thistalc not' ~ o ~ = ~ r n e h t  below the rank in the of Higher Joint 
. . 

- . :  ! * ~ & & * t e ' ' & j ~ & ~ ~ :  
, b  '.- 

. . . (d) . .' : such u t k  m a r a h : #  mayhbc prescribed in the Statutes. , . . .  

' (2.1:': : The ki&u &itkc. shall $ ' the &ci@ financial M y  of the 
. . . ~nivkrsity tof take -care of financial' maUm and shall, subject to the 
.-: : pmvisions of th i s  Ad, Rules, Statutes and Acts, co-ordinatc and 

1- 

. . . - , exe*ise , .  . general . . :  ,,.. -...... supervision . ' ...- . -  over the I . fitlancial . ' . I -  hatters of the University. 
:.. ., 25. . ' .,-,. - The wnstitution, powen and functions 'of the olba authorities of tho University 

I 
- ' r ~ ~ i b c a u c h a s m a ~ ~ p ~ , r i b o d .  1 .  -. , .- . .  . ]  _ - *..- 

1 j !  -. . ' 
r : : . ,  . 

. 26.' Noacta~p~ingofmy.~uthorityofthe-~aivaritysh~llbeinvalidmerelyby 

,. -. L 

. . ..-on oqthe exiamoc of any.vscaocy *r dcfecl in chs conrtitution of tho 
I authority! 

- ,  . .  
", , .: - r . ,  - . - , ;I ':" ; .I 

:, b R i v .  , .  , 
' . :I . , - . ' 1 :, . . stabk~ and R U ~ &  

- 1 .  

i , , 

27.1 .-! Subject & f i e  p~visions of'fiis Act, the Statutes rfiay provide for any 
i matter dating to tho University'and staff, as given below:- 

. (01. (he proecdurt for'tmnsao~ion ;of b u d ~ ~ s  'of the Wori t ies of the 
,. Universily and the composition of bodies not specified in' this Acl; 

. {b) th~opcf~tii,nofthepe~anentendowmc~tfund,the~en~ralfundandihc 
I' . development fund; 

(c) the terns and conditions of appointment of thc Vic.e - Chanccllnr, rhc 
Regism and the Finance Officer and their powers and functions; 

; {d) fit mode of rccruihent and the conditions of scrvice of the othcr officers, 
teachers and employees of the University; 

(c) . ;he p m d u r c  for resolving disputes behvkn L e  University and i ts  
officers, faculty members, employees and students; 

( f )  cr@tion, abolition or r e s ~ u c t u d n ~  of departmenf and faculljcs; ' 

(g) . ..--,the manner of co&pk?5fiori"kith'other -U;"li;ersitics &'institutions of  l~igl~cr 
.d 

J I J 
J {wing, 

! 

) ' the procedure for conferment of fiont~ary degrees; 
(i) p~visionsrrgardinggrantoff&hipsandrcholaships; 

(j) number of seats in different courses of studies and the procedure of 
. admission of studem to such courses including reservation of seah for 

Uttarmchal students; 
, , 

) + ' the fee chargeable from-students for various-s of studies; 
: (I) institution of fellowships, scholarships, studentships, &ships, medals and 

p k s ;  

(m) prdcedure for creation andlabolition of posts 
: (n) , other matters which may be pmdri bed. 

I 

.,. ,!28. (1) Thi first statutes framed by the Board of Govcmors shall be submitted to s k m r  r a  
! the' Stste Government for its aipmval, which may, within lhrec months 1 made 

from the date of receipt of the Stqtutes give its approval with or without 
. modification. 





. . (2) , .: ~ h e p & k  $tate:~o~epnent fails to take any decision with respect to the 
\ 

. . 
, . 

J <A , GProval:'afthp $b@ttr withinthe pcriod specifid under Sub-section (!) i t  
I rL shall be decmed'to ha~e~beenappro~ed by the State Government. 

. . .  . . 

Power to 29. Thc Board of Govemats may, with the prior approval of the State Government 
amend thcstatutm make new or additional Statutes or amend or repcal thc Statutcs. 

. . .- 1 . 
* : . _ ,  . . 4 . . , . - * .  

,' 8 . . . I  

Rules : 30." subject to ihe'ii~visiqns *f &is Act, the Rulcs may Provide for all or any of 
, the followirig ::+ . maars;, . n&?iijr 

(a) adniissioh of itudenk lo the University and their enrolment and 
. , . . . + cbntin&ce a~ s u c w  - ' 

(b) the~oune~ofshld~~obeleiddownforalldegreesandotheracademic 
distinctions oqthe University; 

-: . . .  . , ( c  the award of and othcr academic distinctions; 
(d) . .the condition4 of the award of fellowships, scholarships, studentships, 

medals and pijzes; - - 

(e) the conduct of examinations and thc conditions and mode of appointment 
and duties of kxamining hdics, examiners, invigilators, tabulators and 
mademtors; 

(0 thelf$to'be &iqged for admission to the cmminations, degrces and dhcr 
, 'academic . .  . distinctions of the University; 

-(g) -'the conditions of residence of thr: studcnts at the University or a constituent 
college; , : 

@) 'maintenance h f discipline among the sludcnts of the University or a 
constituent college; 

(i) all otl~er hatierr as may be provided in the Staiulcs and rules under the 
Act. . - ' 

Rules how made 3 1. (I) The ~ u l e s  shall be made by thc Board of Governors and the rulcs so made 
shall be submitted to the State Gavernmenl To: i ts  approval, which may. 
within two months from the date of receipt of [he rules, give its approval 
with or without modification. ' 

(2) Where the ~ t i t c  Oo~crnment fails to takc any dccision with respect to the 
approval rF the. rules within the pcriod specified undcr sub-section ( I ) ,  ii 

,.. . shdl be deem+ la)av~.been apprpvccl .by the State Govcmmcnt . 
. 4 Pawtrto amend 32. ThcJ3oard of ~ o k m o r s  may, with f l ~ c  approvat of t hc Slate Govcmrnenl. inakc 

. Rules ntw or additional rules or amend or rcpeal the rulcs, 
I .  

: CHAPTER-VI 
Miscellaoeous 

Conditions OT 33. ( I )  ,Every employee shall be appointed under a written contract, which shalI he 
servict of ernp~oyrts kept in the University and a copy of which shall be furnished tn tl~c 

employcc wnccrned. 
(2 )  Disciplinary action against the st udcntslcrnployccs shall hc pvcmcd by 

procedure prescribed in the Statutes. 

(3) Any dispute ,arising out of the contract between the Ilnivcrsity and an 
employcc shall, at the requcst of thc employec, be refcrred to a tribunal of 
arbitration consisling of onc mernhr appointed by the Roard of 
Managcmcnf .onc rnembcr rlominated by thc cmpfoyec conccmcd and an 
umpire appointed by the Chancellor. 

I 





# . '  . . ,- "*A .-i , . . ... 
. -,. . *  - ,(4) : .?hedschio~-ofthctribd in&h&rdh.ub~na1. 
'-" ' .' ' (5) nK &dun for mdatt i lB t h ~  of the trlbuoil shall be aueh as may * 

t- be pre&ctibedi ' i  I 

, , .  , ,  . 
- ,  , .  . 

- 4  . 
34: . Every employkc a s[udsnt of the U@v-$ or of B ~IIStltwrii W I I C ~ C ,  Regional Wgbt (. -1 
' " Centre, study; ~cnhrc. 'and ' Caracl' Acadmy . Cenm"shaB, notwithstanding 

anything conbjncd this ,%: i ' "  .have :a right to appeal within such time as : 
. may beprescribed;to~the-3dof M m q t m e n t  against thedecision ofmy officer I 

. . - ,  or auahoriba f the University or, of the P-rincipl of any such college, -Regional I 
Centre, StudyiCenW and Zep Cmer Acaderny Centre as the case may be, and ' 

. .,. . thereupon the Bo'ard of , Manqtgemmt , may h f i r m ,  mdify  or change the decision 
appcaled apinst. .' . . , '  - . I . . L  I . 

-.. . 1 .  . ,. . _ .  .:." , - '  * ' 
- ! ' . 

, . . ' .  
I . - .' . 

1 ,  * :, ,, , 

35. 'The Universitf shall constiiutc for the benefit of its employ~s  such provident w Provldtnt 
, .  -.:I* - - .  

. . 

- , fund and provide such irsumh* scheme as it may dcm fit in such rnmncr rand and 
. -. 

, , , and'subjal to'suoh conditions ac may bc priktibed. 
I . . I pnsio" 

' .  :. . , , , 
8 . .  

36. Ifany question arises as to wkethcr ky b ~ r ~  has been duly elected or appointed ~ b p ~ t e ~  .I * 
as b i  is cntitlcd to b; a rnembei of ariy auth& or other body of the Un ivasi ty, r h c constito tion of 

matter shall be referred tq the ~hanmllof w h k  decision ihereon shall be final. Unkerstty authorjlie 

and bodies 

37. Whtther any authority of (he University is &en power by this #st or (he 
statutes to appoint cornmittces, such committees, shall, save as othcnvise 
provided, consist of any ot a11 ,fie members of the authority ioncerncd and of such 

' other pcrsons, ifany, as the authority in each case thinks fit. 

i 38:- Anycasdvacancyamongthcmembers,~ cr tthanex-oficiomcmbers,of 7 
any Authority or body of the Universi~ ;hall be filled-in the &me manner in which 
tht member whose vacancy is to be filled up,'was cllosen, and the prson filling the 
vacancy shall be a mcmber of such authoritybr body for the residue of the Icrm far 
which the person whose piace hdshe' fiDs would . have . . k n  a mcmbcr. 

, I I - J 

39. No, suit or oUlef lcgal proceedings shall lic aga&t any oficcr or other employec of 
the University for anylhing, which is done in good faith or intended to h done in 
pursuance of fhc provisions of this h t ,  .the 'Statutes or the Rulcs, 

40. Notwithstanding anything contained in any &er provisions of this Act and 
. the Statutes: - ; ! 

(a) . the firit Vice-Chancellor and' &~ic6~hancelhr ,  if my shall be 
j , . appointed by &e Chancellor and the &id oEgr shall hold office for a term 

of three year; 
' (b) the first Regisbar snd the fA ~ina& Offcer shall be appointed by the 

Chancellor who shall hold ofice far atwm ofthree years; 

. ,. (c) the first Bcvd of Govmos shdi hold office for a term not exceeding threc 
years. , . /  . .  

: .  

Gons:itut ion 

o t  Comrniltets 

Protection v i  

adlon laken in 

good faith 





; . . . .- -- - - 
(d) the f& B& -of ~amgcment ,  the 6m Finance Committee and the first 

L . . . . i . . . Academic Council shall be constituted by the Chancellor for a term o T t hm . . 
- - . 

T 

I .  
-: -, . . .. .. !;t,., : - . .  . i ,#;: . . t  ,.,:.* , !. 

Ptrmiuent . ill. ( I  " 'Th9,,yniyeflity . . -  +?bIisb a permanen1 sndovrncnt fund of at least 

kndowmentm. / :. . ,rupees m e  crdd which may be increased suo rnotu but shall not be 
!. . 

* i .2 &&. ' , 

,*. . 1 .  . (2) 'The Univenity sball have pwcr to invest ihc permanent endowment fund 
:; -!. . . : 

, - . in such m a m r  as may be prescribed. . .. - :. -1.  .. ; (3) ~ni&ity  h y  transfer my mount fmm the gerkral fund or he 
development fund to the permanent endowment W Excepling the di.wMm 

r 
? .  . . o f ~ U n r v l x s i t y , h i n ~ ~ ~ r m a n y m m i e s ~ ~  fianan-ps 

-. . . . of& . . e n d o w m e n t f i m d k o t h a ~  . I  *.- I I :  '. - - 

. ,. . (4). 'Not exceeding 75Kof the incomes received frnn the corpus permanenf 
I ' . 

endukefit fund, ivhich is mentioned in sub para of this s e d i ~ n ,  shall lx 

- ,  
used for the purposes of deveiopment works of thc University. l f i c  

; remaining 25 % hhall be reinvcstcd into the permanent endowment fwd.  
.. , 

r .  I . . .  . 

:Gcncml find 1 42. (1) The University sshstl establish , a  geuenl fund lo which thc hllrlwing 
r amount shall be credited, namely :- 

(a) all fees which may be charged by the University; 

(b) all sums'received from any other source; 

(c) all  ,conthbutions made by the TALEEM Research Founrlation 
Ahmedabgd. 

(d) . all contribucionddonations made in this bolialf by any other persun 
or my, which are not prohibited by ally law for the t i n ~ e  k i n g  in 

force. 
(2) Thefundscreditedtothegcnml fundshall beapplied to mwt all the 

I .  . recurring : .  expenditure of the University. 

McJopmmt 43. ' (1) ?he University :hall ilsa establish a development fund to which thc 

fund . . . , , . , . 
J 

+ -.~~folloyingfiindsshal1 &.ct.led$& namely, ;- . 
(a) d&vcloprnent fees which may be charged from studcnls; .A 

(b) all suhs reccived from any other source for the purposes of tllc 
development of lhc Univcrsity; 

( c  all contributions made by the TALEEM Research I.'nundatiun. 
A hmed abad; 

(dl all wntributionddonations made in this behalf by any othcr person 
or body which are ndt prohibited by any law for the time being in 
force; bnd ' ' 

. (e) all incomes received hrn the pcrmanent endowmcnt fund. 
(2) Thefundsc~ditedtothedcvelopmen~ fund from time ~ o ~ i m e s h a l l h c  

; utilized for tce development o f  the Univcrsity. 

Maletcnsncc , . 44. .The funds cs.bbIished under sections 4 1, 42 and 43 shall. subject to general 
or fund supervision and conrrol of the Board of Governors, bc regulated and maintained in 

such mannzr as may. be prescribed. 





45.' i(l) ' The &&I mport of the University s h ~  bc pqmed"under the direction of Ananal R*port . 

. I 
L 

the B o d  ' of' Management and .shall k submitted to the B m d  of 
Governors for its approval. . . . 

(2) ?he B& of ~ovemors shalloon~id& ibc m u d  report in its mating md 
may approve the h e  with oi.withoui modification. 

(3) A copyLof the annual report duly approved by the Board of Govcmoo shall , 

n'.. ; 
. C ' 

be sent 'to Visitor and the State Government before 3 1 December following 
, , closle ofthe financial year in 31 March each year. 

4 

, . I ,  . 
4 .  

The wual ac&unts arb balm& i h k t  of the ~nivernity shall bc 
! 

Amount mnd 

--prepared under the direction of the B d  of Management and all iunds audit 

accruing to or reccikd by the Univmity from whatever saurce and nII . 
amount'disbursed or paid shall be e n t d  in the n w u n t s  mainttlined by the 
university.. - 

The annual accounts of the Univekity shall be audited by an auditor, who 
is a member of the Insi ituie of Char;tered Accountants of India (1.C.A.I .) 
-every year. 

A m i o f  the annual accwnts,and thd Balance sheet together with thc audit 
report 'shall h submitted to the Board of Goveinori well before 31 
h m k r  following close of the fiwjcial year in 31 March caoh year. 

?he akul accounts, the ~alanec khed and the audit report shall bc 
eonsidcnd by the Board of Go.vern/xs at its meeting and the Board of 
~ o v c r n &  shall forward Ihe same to Visitor and the State Government 
along with its observations thereon kfore the 31 st December each year. 

The direction of the State Govement on the subject arising out of the 
.kccounts and audit report of the University shall be binding on the 
University. 1 

47. A copy of any rcceipl, applicarion. nbhce, order, proceeding or resolution of an I Mode of ~rnnr 
any authority or comrnittcc of the universitl or other documents in passcssion , i or kjnircrsity 

of the University or any entry in any rrgistei , I -  dulyp~a$@ived - -  by Uic Universily, i T  ' record 
J certified by UC Registrar; shallbe r s i v c d  as prima fmie evidencc of such mceipl. 

i application, notice, order, proceeding, ml4tian or document or the cxistcncc of  
' entry in the register and shall be admitted as evidence o f  thc matters and 
f transaction therein recorded where the original ihereof would, if produccd, have 

been admissible in evidence. , , 

. , 
, , 

48.' ( l}  If TALEEM Rksearch Foundation, ~l$n&bad proposes dissolution Dissnlnilnn 

, of the Univenip in the Sky in acwdnce with the liw governing its of University 

: . constitution or incorporation, it shall give at Ieast three months notice in : 
.= ' writing to the State Government. : 

, (2) On identification of mismanagement, mal-administration, indiscipline, 
.. failure in the accomplishment of the objects of University and economic 

hardships in the management systems of University, the State Government 
3, . *  would issue directions to the management system of University. If the 

direc~ions are not followed within such time as may be prescribed, the right 
.to take decision for winding up of the University would vest in the State - 
Government. 

. . 1 





.... . . .  . . ' 1  . ,--- 
I . .' . . .  , .,.,! .b-..l- ; 1 ., ,:(3),!. -.The pannei pf ~ n d i n g  up of the.+iniversity would be such as may be 

. prescribed bjiihe state :Goyernment in this behalf; . Providcd that no such :,: ' I .  ': . 
, - ' L  

9 action will be initiated without affording a reasonable oppodunity to show 
causc tq the TALEEM Research ~oundation. ...... . .. ) :;. ,.:.... 1. :. I .  '. :,.:':.', 

: (4) On receipt of the dotice refgrred lo in sub-section (I ) ,  the State Govern~nenl 
, , ... 

b . , ; . i : ,  , . shall, in vnsultation,,with the Council f i r  Technical Education and U.G.C. 
.. 

I .  
such &&iemerits'for administration of the University froln the ' prdposed date, of dksolution of the univer4ty by TALEEM Rescarch 

Foundation Ahmedabad; and until the last batch of  srudents i t r  rcguiar 
courses of studies of the. University complctc thcir courscs o f  studics in 

!; .; f , . .  -,  ; I 
- I ; such manner as m:ay be prescribed by the Statutes. 

.I - . . . .  . , ? > >  -,:I,:, . . -.; :, ! . . 

Expenditure or :;J ; 49,. _. (1) 1 The expenditure tor , , .  admi&tration of the Universily during llle taking 

k c  university durihs -i .-.+. ; over period of itsVmanagement under section 48 shall be met out of the 
disso I u t Ion ! perinanent endowmcnl fund, the gencrol fund or the dcvclopmcn~ fund. 

- ! , . -  .;, , ' I . . . . .  . !,i. : -, - : .. ' 
: . -. I . 

. . . . , , 
, ; ! : 1 :  , . / ;: , , I.;. . 

. . (2)  ~fthefundsrefciied Lo in sub-section, ( I )  are no1 sufficient to meet the 
j expenditure :of the, University during the taking ovcr period of its 

! I 

* .  # managerrlenc such expenditu~ may bc met by disposing of  the propcrtics 
I : 

I ' or, assets 'of tfic University, by thc Statc Government. 
I 

Removal or .: 50. (1) 1f any difficulty arises in giving effect Lo the provisions of this Ad. 
dln'iculties the State Government may, by a nolitication or order, make s11ch 

provisions, no1 inc~nsistent with thc provisions of  this . Act, as appear 
. . to i t  to be'nccessary or' expedient, for removing the diffidultp: 

Provided that nt>,notification order un'der sub-sec~ion ( I )  sl~all  he rnndc ; ~ l i c r  
the expiration of a pcriod of threc years horn Ihc c o m r ~ ~ c n c c ~ ~ ~ c ~ ~ t  ot* t l i is  
Act. 

(2) Every order made undcs sub-section ( I )  shall, as soon as may hc nllcr i~ i s  
. .I . I ! . .  . , made, be laid bcforc the State . . legislature, 

51. i Ordinance No. 4 of 2003 Promulgated by the Governor is hcrcby slrall hc dcallcd ......... ....TA,.7' "' .-.. k'.... *, '., +* -. " . . . .  . . .  i rqed'a,.' 
- 9 .  d > 

BI-IAROSI LAL, 
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